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lakh tonnes    each  month    from November 
1971. 

2. The Food Corporation is also 
arranging open storage of about 10 lakh tonnes 
of paddy under polythene covers. 

3. It has also taken steps to get go-downs 
with a capacity of about a million tonnes 
constructed through private parties agreeing to 
furnish guarantee of occupatirn for 3 to 5 years, 

4. The Food Corporation is also con-
sidering the question of costructing some 
temporary storage accommodation to meet the 
immediate requirements. 

5. Every effort is being made to speed up 
the pace of progress of the foodgrains go-downs 
construction programmes by the various 
agencies, and to over come the difficulties In 
the way of quicker pace of construction. 

PROCUREMENT PRICE OF RICE 

221. SHRI SITARAM JAIPUIA : Will 
the Minister of AGRICULTURE/^fa Vp% be 
pleased to state. 

(a) whether it is a fact that the Agricul 
tural Prices Commission has recommended 
that the procurement price of rice should 
remain unchanged during this kharif seasons; 

(b) what is the procurement price of 
rice in each Sjate; and 

(c) the reaction of the State Government 
to the Commission reoommedations ? 

THE MINISTER OF STATE IN THE   
MINISTRY   OF     AGRICULTURE 

 SHRI ANNA-
SAHEB SHINDE) : (a) The Commission 
recommended that the price of paddy and rice 
fixed for 1970-71 be continued during 1971-72 
season in all States except in the case of Jammu 
& Kashmir, Orissa and Tamil Nadu where a 
marginal increaso of Re. 1/- in  the 

price of standard variety paddy  was recom-
mended. 

(b) A statement is attached. 

(c) The State Governments .generally 
agreed that the procurement prices of paddy and 
rice should continue at the last year's level. The 
recommendation of the Agricultural Prices 
Commission regarding marginal adjustment in 
price of rice and paddy in the case of Jammu & 
Kashm;r, Tamil Nadu and Orissa was also 
accepted by the State Governments. 

 

12.   NOON. 

CALLING ATTENTION TO A MATTER 
OF URGENT PUBLIC IMPORTANCE 

RISE IN PRICES OF VARIOUS COMMODITIES 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : Mr. Chairman, Sir, I share the 
anxiety of the Hon. House regarding increase 
in the prices of essential commodities in the 
recent months and the hardships caused to the 
people, belonging panicularly to the lower 
income and fixed income groups. Several 
factors like large influx ot refugees from 
Bangla Desh, widespread floods and droughts 
in various States and also to some extent the 
levies imposed in the last Budget have contri-
buted to the price increase in the recent 
months. As a result, between end-May and 
end-October 1971, the Wholesale Price Index 
rose by 4.1 per cent while the Consumer Price 
Index moved up from 224 in May, 1971 to 
238 in September 1971. As compared to the 
position a year ago, the general index of 
wholesale prices has shown arise cf 4.6 per 
cent. However, the Wholesale Price Index 
shows a decline in the month of October. 

The increase in food articles over the 
year has been moderate and there is some 
satisfaction that the buffer stock of food-
grains with the Government is of the order of 
7.5 million tonnes. In the case of pulses, 
production has not been keeping up with the 
demand. The prices of oilseeds and edible oils 
have also risen in this period but theii level is 
lower than what it was last year. Price of gur 
has risen due to lower production last year. 
Anticipations of lower sugar production in 
1971-72 consequent on a decline in the 
acreage under sugarcane, account for an 
increase in sugar prices. In the case of other 
cousumer goods, raw material shortage has 
been the principal factor for the rise in prices. 
The cotton crop although better than last year, 
is still not sufficient for our requirements. 

During the slack season (April to 
October), seasonal factors become operative 
and a general uptrend in prices is a usual 
phenomenon. As I have observed earlier, this 
year the seasonal pressure has been aggra-
vated by a number of additional factors. 
Government have taken several steps to check 
the increase in prices. The textile mills have 
been asked to increase their production oi 
controlled cloth and in order to prevent mal-
practices in the sale of such cloth, Govern-
ment have also issued orders that the 
consumer price should be marked on every 

metre length of controlled cloth. To keep the 
cotton price in check, considerable imports of 
cotton are also being resorted to. Raw 
materials other than cotton which are in short 
supply are edible oils and certain varieties of 
steel, both of which are being imported in 
substantial quantities. Apart from I credit 
control and direct physical control over a 
number of commodities, steps have recently 
been taken to check speculative activities 
through amendment of the Forward Contracts 
(Regulation) Act and forward trading, 
including trading in non-transferable specific 
delivery contracts in edible oils and oilseeds, 
has been suspended, and future trading in gur 
has been banned. To meet the increased 
expenditure on refugees, steps are being taken 
to restrict non-Plan expenditure both at the 
Centre and in the States, and to raise additional 
resources. In a recent Conference of the Chief 
Minister, the question of additional 
mobilisation of resources by the States to meet 
the extra expenditure on refugees was also 
discussed and as a result several State 
Governments as also the Central Government 
have taken measures in that direction. Major 
foodgrains are being sold at fixed prices 
through a network of fair price shops in the 
country and the States have been advised to 
further strengthen the public distribution 
system. In view of the rising trend in sugar 
prices, the availability of bank credit to sugar 
mills and trade has been further curtailed in 
August, 1971. The validity period of release 
orders was reduced from 45 to 30 days and the 
sale of sugar by factories to registered dealers 
and stocking of sugar by traders has also been 
restricted. Long-term measures to increase the 
productivity and yield of commercial crops are 
also being pursued vigorously and steps are 
being taken to step up the production of 
oilseeds, raw cotton and pulses. Research 
activities for developing new strains and 
hybird seeds are being intensified. It is hoped 
that these measures will have a perceptible 
impact on the price level in the coming 
months. 
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[THE DEPUTY CHAIRMAN in the Chair] 

"It is a matter of some satisfaction that the 
price increase in food articles over the year 
has been moderate." 



177      Calling attention to a matter       [1? NOV. 19?1]    of urgent public importance      178  

SHRI K. R. GANESH ; Sir, the hon'ble 
Member had indicated that the Government... 

DR. BHAI MAHAVIR: Let him say yes or 
no. If he thinks it is not a failure of the 
Government let him say so. 

SHRI K. R. GANESH: It is not possible to 
say yes or no to a direct question like that because 
then I will have to go into all the policies of the 
Government and the policy of the hon'ble 
Member's party . . . 

SHRI LAL K. ADVANI: The question is 
about assurances .... 

SHRI BHUPESH GUPTA (West Bengal): 
Somebody has failed. Let him say that the God 
has failed. Who is it ? God or man ? God 
evidently has not failed. Therefore, man has 
failed.  If that is so, who is that man ? 

THE DEPUTY CHAIRMAN. He is replying 
to your question.   Allow him to do so. 

SHRI K. R. GANESH: Sir, it is no correct 
to say. ... 

 (Interruption) 
... . 

SHRI K. R. GANESH : Mr. Chairman, Sir, 
there is no doubt that this increase in prices is a 
serious matter and it is causing concern to this 
House and to the Government as well. Sir, in my 
statement itself I had indicated that it is also 
causing hardship to the lower income group 
people and it is a matter which unless checked by 
long-term as well as short-term measures will 
bring very undesirable results in the various 
aspects of the life of the country. 

DR. BHAI MAHAVIR (D«lhi): Is it not a 
fnilure of the Government ? 

SHRI LAL K. ADVANI : That was my 
question, Sir, because these were the assurances in 
this House given by the Government, namely, that 
they would keep vigilance, watch over the prices, 
that the after-effect of the Budget will not be 
price inflation.     Z(S    aft 
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THE   DEPUTY     CHAIRMAN:   
Order, 

please;  
SHRI K. R. GANESH: If God fails at so 

many places what can we do ? 

AN HON. MEMBER: Government has 
also failed. 

SHRI K. R. GANESH: It is not correct to 
say, as the hon'ble Member said, that the 
Government is trying to put the entire blame 
about the rise in prices on the Bengla Desh 
refugees. What has been indicated here is.. . 

SHRILALK. ADVANI: This cause is 
first even on the list. This is trying to present 
to the people an impression as if that is the 
reason. You should have started with the 
Budget and admitted that the Budget set in 
motion inflationary trends. 

THE DEPUTY CHAIRMAN: It is all 
right. 

SHRI K. R. GANESH: Sir, 1 am sub-
mitting that the Bengla Desh refugees are 
not the only cause of rise in prices. This 
House had the honour to discuss the 
question of price rise earlier also. Even, 1 
think, in the last session it was discussed. 
Even before the Bengla Desh refugee 
pressure became what it is today there has 
been a price rise. 

There nas been a price rise. It has been 
admitted by the Government and I am 
admit* 
ting to-day also that there is a price rise. 
There is no escape from that. Sir, the hon. 
Member has indicated about the Budget. It is 
a fact that the Budget had a fiscal deficit and 
there have been inflationary trends as a result 
of this fiscal deficit, and that has also contri 
buted with the other factors to the price rise. 
We are only trying to put here that the bud 
getary deficit, shortage of industrial raw 
mate 
rials, shortage of certain other goods, as well 
as ...... 

DR. BHAI MAHAVIR: Taxes in the 
Budget. 

SHRI A. G. KULKARNI (Maharashtra): 
Taxes are a negligible part. 

SHRI K. R. GANESH:   ........as well as 
the 

presure of Bengla Desh refugees, all these 
have contributed to the price rise. There is no 
difference of opinion as far as this is 
concerned. 

SHRI LAL K. ADVANI : What about 
overdrafts ? 

SHRI K. R. GANESH: I will answer one by 
one. You should give me some time to answer. 

The hon. Member has tried to make out that 
as a result of certain levies introduced in the 
Budget, there has been a price rise. That I do not 
concede. I concede that various factors such as 
shortage of industrial raw materials, shortfall in 
production, growing demand as well as 
inflationary pressures, have contributed to this 
price rise and we have to find out long-term as 
well as short-term measures for this. 

SHRI BABUBHAI M. CHINAI (Maha-
rashtra) :   On a point of order. 

SHRI BHUPESH GUPTA: On a point of 
order. , Sir, the hon. Minister should not mislead 
us on questions of fact. When the Budget was 
presented and the levies were imposed, many of 
us said that these levies could give rise to an 
upward swing in prices, mmediately the prices 
started rising. There was no deficit financing in 
operation at that time. You are talking about 
deficit financing now. But on the morrow of the 
Budget there was rise in prices and this could 
not be attributed to dificit financing which had 
not yet taken place then. Now I am surprised 
that the hon. Minister is trying to hide the truth. 
Therefor, 1 say, "Mr. Ganesh, for goodness' 
sake, tell the truth," 

SHRI K. R. GANESH: 1 am telling the 
truth; I have told the truth. He wants me to 
emphasise one aspect of the truth. I am telling 
you the entire truth. I cannot emphasise what 
you want to emphasise I want to take all the 
factors into consideration. 

DR. BHAI MAHAVIR: Sir, he has not 
understood what Mr. Bhupesh Gupta has said. 
Please explain to the Minister what Mr. 
Bhupesh Gupta said. 

SHRI ARJUN ARORA (Uttar Pradesh): Let 
Dr. Mahavir explain the point of view of Mr. 
Bhupesh Gupta. That will be wonderful. 

SHRI BABUBHAI M. CHINAI: Sir, my 
point of order is  this.   I want   to point out 
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that his statement that no rise in prices has taken 
place due to the taxation measures is wrong. 
Because of the indirect taxes levied in the last 
Budget, there has been a rise of nearly 2 to 3 per 
cent in the prices and this has been stated by the 
Reserve Bank of India. How does he say it is 
not so ? He cannot contradict the Reserve Bank. 
Either the Reserve Bank is wrong or he himself 
is wrong. 

SHRI K. R. GANESH : I did not say that. I 
was trying to contest the point raised by the 
hon. Member, Mr. Advani, that taxation alone 
is responsible.. . 

DR. BHAI MAHAVIR : He never sa'd that 
that was the only factor. Why should the 
Minister misinterpret him ? 

MR. DEPUTY CHAIRMAN : Let the hon. 
Minister complete his reply. 

DR. BHAI MAHAVIR : We cannot allow 
the hon. Minister to bungle with statements 
which have already been recorded. 

MR. DEPUTY CHAIRMAN : Let him have 
his say. 

SHRI LAL K. ADVANI: He should not 
attribute things to me. 

SHRI K. R. GANESH : Sir, as I have 
submitted, I did not say that taxation alone is 
responsible for it. I did not say that. I am trying 
to point out that a series of factors are 
responsible for it. 

SHRI LAL K. ADVANI: Taxation is one. 

SHRIK.R. GANESH: You are trying to 
emphasise one factor. Mr. Bhupesh Gupta is 
trying to emphasise another factor. I am trying 
to emphasise the totality of factors which have 
brought about this situation. 

DR. BHAI MAHAVIR: We cannot be 
bamboozled like this. Let him say whether he 
includes the taxation levies brought in the last 
Budget among the factors which have caused 
the price rise. Let him say "Yes'* or "No." 

SHRI BHUPESH GUPTA : To sum up the 
major factor is the promonopolistic and pro-
vested interests economic policy of the 
Government. 

MR. DEPDTY CHAIRMAN : There are 
numerous factors which are responsible for 
price rise.   That is what he was saying. 

SHRI PITAMBAR DAS (Uttar Pradesh) : 
The hon. Members want to know whether the 
factors that they have mentioned are also 
included in the factors that the government is 
taking into consideration. 

SHRI K. R. GANESH : I have indicated it 
in the statement. 

 

SHRI CHITTA BASU (West Bengal): The 
blatant fact is that the very same statement is 
read out in th's House also. 

SHRI BHUPESH GUPTA : And the word 
"Chairman' is written in such a way as it is 
likely to be read as 'Chavan Sir'. 

MR. DEPUTY CHAIRMAN : May I take it 
that hon. Members are not interested in 
proceedings on such a vital matter as price 
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[Mr. Deputy Chairmanj 

rise? It is strange that you are raising all sorts of 
objections which are comparatively not so 
important as the subject-matter. Let the 
Minister reply so that others will get an oppo-
rtunity to put questions. 

MR. DEPUTY CHAIRMAN : This is not a 
statement laid on the Table. This is a statement 
made by the hon. Minister. 

MR. DEPUTY CHAIRMAN : Any hon. 
Minister or Member can speak in this House in 
any language—either Hindi or English. He has 
chosen to speak in English. This is only a 
statement made by him and it is not necessary 
that there should be a translated copy of that 
statement. 

 
(Interruptions) 

SHRI BHUPESH GUPTA : There you are 
right, I think. I think this is not a statement laid 
on the Table of the House. It is a speech he is 
actually making.    A speech can 

be in any language—even in Bengali. He has a 
right to make his speech in English. That should 
not be on the same footing as a statement laid on 
the Table of the House. 

SHRI N. G. GORAY (Maharashtra) : Sir, 
before the hon. Minister resumes may 1 make a 
submission ? Since this subject is so important 
and since many of us are really interested in 
making a thorough survey of the economic 
situation in the country, will you convert it into a 
discussion ? 

SHRI RAJNARA1N :   Yes. 

MR. DEPUTY CHAIRMAN : 1 don't think 
it will be possible. We have already taken much 
time. 

SHRI N. G. GORAY : Sir. I would li, e to 
submit one thing ... (Interruption). Sir. I would 
like to submit that the economic situation in the 
country is becoming so critical that I think during 
every Session there should be a practice to 
review the whole thing. If the Government does it 
suo motu, it is all right. Otherwise, it should be a 
practice to debate the economic situation and 
make a survey. Sir. it is a not the questions and 
answers that we want. It is so serious as you muse 
have understood from the various Members who 
spoke on the subject and you will see that the 
Minister is really at a disadvantage. Therefore. Sir,   
he   is   trying  somehow to   justify  the 
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Government stand. So. Sir, let us all apply 
our mind. If you are kind enough to admit it 
as a full-dress discussion, it will be a good 
thing. 

MR. DEPUTV  CHAIRMAN :   But elt 
us now continue with the Calling-Attention 
motion and then we will consider this 
question-Yes, Mr. Minister, have you 
finished your reply ? 

SHRI BHUPESH GUPTA: Sir, what do 
you think of Goray's suggestion ? He has 
made this submission and I also think that 
there should be a discussion. 

MR. DEPUTY CHAIRMAN : Mr. 
Bhupesh Gupta, let us complete this Calling-
Attention matter and afterwards we will 
consider this question about the discussion. 

SHRI N. G. GORAY : Sir, if you are 
ready to cunsider this, then we will not speak 
today beeause we have so many things to say. 

MR.  DEPUTY   CHAIRMAN :   It is all 
right.   But you can have clarifications today. 

SHRI N. G. GORAY :   We do not want 
any clarifications. 

SHRI K. R. GANESH :   Sir, ... 

SHRI BHUPESH GUPTA : Sir, I think it 
would be better if you can do it. 

 

SHRI GODEY MURAHARI (Uttar 
Pradesh) : Sir, all those people whose name* 
are there want that there should be a discus-
sion.   So, why should this be done 1 

SHRI K. R. GANBSH : Sir, may I make a 
submission ? This question was raised in the 
other House also and the Finance Minister 
agreed to have a fu'l discussion on the subject, 
because it is easy for the Government also, in 
a thorough discussion, to give its mind on the 
entire question. So, I am in your hands, Sir. 

SHRI     BHUPESH    GUPTA :     Sir,   I 
suggest that as Shri Goray has pointed out, let 
thii be taken up on a motion. In the past we 
have done it. The economic situation can then 
be debated. We can do it like that. What we are 
getting by way of his reply is not clarification, 
but confusion. 

(Interruptions) SHRI N. G. 

GORAY :   It is an apology. 

SHRI BHUPESH GUPTA : We are getting 
abundant confusion. 

SHRI BABULAL M. CHINAI : Sir, if you 
agree and when it has been agreed to in the 
other House also, why don't you give orders 
that there should be a full discussion on this so 
that we can discuss it thoroughly ? 

(Interruptions) 

MR. DEPUTY CHAIRMAN : All right. I 
have no objection if the Opposition wants and 
if the Government also agrees. I have no 
objection. There will be a discussion. So, we 
will now pass on to the next item on the 
agenda. 

SHRI BHUPESH   GUPTA : Very good. 

MR. DEPUTY CHAIRMAN: Yes, papers 
to be laid on the Table. Mr. Raj Bahadur. 

SHRI A. G. KULKARNI : Sir, on a point of 
order... (Interruptions). Sir, I am on a point of 
order. You have rightly stated that the 
discussion should be there. Sir, all along I have 
been requesting that a discussion should be 
there. But the usual practice in the House is that 
firstly you proceed with the Calling Attention 
Motion. Otherwise, what happens ? Suppose 
there is a discussion now. What is the nature of 
the discussion ? Who is going to initiate ? Who 
are all going to participate in it ? 

AN HON. MEMBERS :   You can do it. 

SHRI A. G. KULKARNI : How can you do 
it ? I can understand Shri Chinai's point. 
Yesterday also, Sir, the Chairman said: ••Let 
the Calling-Attention Motion go on. You give a 
notice and then we can discuss." 
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SHRI A. D. MAN! (Madhya Pradesh) : Sir, 
I want to make a point. 

(Interruptions). 

These who have given notice of this Calling 
Attention motion want specifie information on 
specific matters. They are not going to raise a 
general discussion on prices... 

(Interruptions) 

SHRI CHITTA BASU : I have got one 
submission to make... 

(Interruptions) 

MR. DEPUTY CHAIRMAN : No, one 
minute, please- 

 

SHRI CHITTA BASU ; I have got one 
submission to make. Mr. Advani putcertian 
specific questions to the Government. These 
specific questions which have been raised by 
Mr. Advani require to be answered by the 
Government. And I also have got certain 
specific questions to ask on particular things, 
on particular aspects of the matter. That does 
not mean that I am not in favour of having the 
matter discussed in all its aspects. It should be 
discussed. It can be discussed. But the purpose 
of the Calling Attention today is to express 
specific concern to the Government. Therefore, 
Sir, I suggest that clarifications should be 
sought. He should give clarifications and 
subsquently we can discuss the motion. 

MR. DEPUTY CHAIRMAN : What I 
suggest is this. If the House agrees to this 
proposal, these persons would be given a 
chance to speak when the discussion takes 
place in this house. 

SHRI BHUPESH GUPTA : The point is 
this. The economic situation is a subject much 
bigger than the subject of prices; affecting 
certain groups of people. Therefore, Sir, this is 
a specific subject. Now, we felt, and rightly 
you pointed out, that this so. You have been 
very right in providing for discussion on the 
economic situation generally... (Interruptions).   
Let us proceed with this... 

(Interruptions) 

MR. DEPUTY CHAIRMAN: I think you 
can ask questions during the discussion... 
(Interruptions). 

SHRI LAL K. ADVANI: In deference to 
the wishes of the Members, I think answer 
should be forthcoming in the Debate. These 
are hot is lated questions. 

SHRI SUNDER SINGH BHANDAR1 : 
That is a policy question... 

(Interruptions) 

SOME   HON.  MEMBERS:   Let  us go 
further with the debate. 

SHRI K.CHANDRASHEKHARAN ;Let 
the clarifications proceed. 

MR. DEPUTY CHAIRMAN : All of you 
suggested that there should be a discussion 

SHRI   CHITTA BASU ;   Not all. 

MR.  DEPUTY   CHAIRMAN :   At that 
time nobody got up to say anything. 

SHRI CHITTA BASU i I wanted to say it. 

MR. DEPUTY CHAIRMAN : Much 
afterwards, and rot at the proper time when 
thehon. Minister said that he would have no 
objection, when he said that there was a 
demand in LOK Sabha for discussion and that 
they are having a discussion in the Lok Sabha. 
At that time nobody got up. It was only after I 
announced that you say that you want to ask 
clarifications, 1 announced-.- 

SHRI A. G. KULKARNI : The convent ion 
of the House is that the Calling Attention goes 
through.   It must got hrough. 

SHRI CHITTA BASU : And the Calling-
Attention was for a specific purpose. 

SHRI BHUPESH GUPTA : We would not 
ask questions. Let those whose names appear 
in the list ask for some clarifications, and know 
in full well that you have been kind enough to 
promise a discussion. I suppose the scope of 
their questions seeking the clarifi- 
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cations would also be restricted. Let us go ahead 
with it. Otherwise, this may be cited. as a 
precedent for stalling Calling Attention 
questions in future and we should not go in for 
it. 

SHRI BHUPESH GUPTA : I stand by the 
discussion. If it is an alternative between a 
discussion and this stand by the discussion. 
(Interruptions) ' Mr. Rajnarain, you do not 
understand anything. Nothing sensible you 
understand. It is a choice between the two. I 
think both can go and today let us devote few 
minutes to this. 

 

MR. DEPUTY CHAIRMAN :   I think :here 
could be the discussion. 

SHRI  OM MEHTA :    Let the clarifications 
smashed direct. 

 

SHRI BHUPESH GUPTA :   If you now 
yield, it would look that you have yielded to 
heavy pressure from Mr. Rajnarain. 

MR. DEPUTY CHAIRMAN ; 1 am not 
going to yield to any pressure, 

SHRI BHUPESH GUPTA : I am all in 
favour of a discussion but, if Mr. Kulkarni 
insists on his right to the Calling Attention 
question, then I have no objection to it. 

SHRI A. G. KULKARNI :     If Mr. Rajnarain 
and others want a discussion, let them have it, 
but the existing convention is that the Calling 
Attention   question   is   always gone through.   
And if you want to allow a discussion, I have no 
objection, but the clarifications to be sought on 
this Calling Attention question should be allowed 
first.   Then you can give any time you like for 
the  discussion ;    I don't mind, but if the existing 
convention of the House is sought to be  broken, 
I  want to draw your attention to it. 

SHRI GODEY MURAHARI : Several 
times we have had postponement of a Calling 
Attention question and we have had it con-
verted into a discussion. So it is wrong to say 
so. 

SHRI A. G. KULKARNI : If the existing 
convention is broken, every time we shall raise 
a discussion on this breach. Let it bo on record. 

DR. BHAI  MAHAVIR :   When conventions 
are being referred to, this is not the first I time 
that Calling Attention question is being converted 
into a discussion ;  this has been done previously.   
Then 1 would like to submit that this also is the 
convention that once the Chair has'decided a 
matter and called for the next item, it Is never 
recalled, and we never go back to the old thing.   
Secondly, Sir, when once you have decided to 
permit a discussion, then your asking the  
Minister whether be 
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[Dr. Bhal Mahavir] 

would be a recablc to the discussion, and then 
his saying that it has to be considered and that 
the clarifications may proceed, all this creates 
and apprehension in the minds of Members 
that probably Government may not like the 
discussion to take place after the Calling 
Attention has been gone through. So, 1 would 
like to submit that you may kindly stick to 
your decision already given, particularly when 
you gave the decision in deference to the 
views expressed by Mr. Bhupesh Gupta. And 
1 do not know why he has suddenly reversed 
his arguments. 

SHRI BHUPESH GUPTA : I must make 
the position clear. I entirely agree that it is a 
matter for discussion. In place, Mr. Goray 
made an excellent suggestion, but the trouble 
is other Members here, they would not yield, 
and they say they would like to put questions 
and ask for clarifications. Here again, if they 
agree I have no objection. Here, Sir, .. . 
{Interruption by Shri Rajnarain) ... Please 
understand for my sake, for convenience's 
sake one should not try to trifle some of the 
conventions. In practice you have not yet 
converted it into a motion of discussion. We 
have asked it; give it up; let the motion come.   
If it is converted into a motion. .. 

SHRI BHUPESH GUPTA : I am speaking 
to the Chair. Why can't you hold your tongue 
? 

Sir, I am talking to you. If you start 
discussion now, it Is perfectly all right. But if 
you do not start to discuss and convert this 
motion into a motion for discussion, and then 
if other hon. Members insist on their right, 
having got a particular item on the List of 
Business. I do not sec how you can preclude 
them from claiming exercise of their right. It 
does not suit me at the moment but I will be 
fail'ng in my duty if I do not point it out to 
you. What has been the practice 1 In the past 
conversion took place but others resigned 
from it. Here, in the past, Members did not 
insist on their right. 

MR. DEPUTY CHAIRMAN : May I 
suggest a uia media ?   As   pointed out by 

I Mr. Bhupesh Gupta, there are certain 
Members whose names are on the Calling 
Attention and they are insisting that their 
rights will be affected because they will not 
be allowed to seek clarifications. So, we need 
not continue this Calling Attention. We will 
only allow these two or three Members 
whose names are here—Mr. Chitta Ba<u is 
there, and also Mr. Kulkarni. 

SHRI BABUBHA1 M. CHINAI : If you 
are going to continue the Calling Attention, 
there are some Members who are not on the 
list. And we have also given our names to 
you, How can you prevent us 7 That will pe 
one-sided. 

SHRI   BHUPESH    GUPTA :   It    is   a 
different thing. They  have given a   notice. 
They stand on a different fooling than you 
and me...(.Interruption)...Sit,  I will point out 
the difference to you ....... (Interruption by 
Shri 
Rajnarain) ...... If Mr. Rajnarain  will kindly 
hear me, Sir, it is entirely your descretion. 

(Interruptions) 

MR. DEPUTY CHAIRMAN : Order 
please. 

SHRI BHUPESH  GUPTA   :   I do not 
understand all this rigmarole. It is for you to 
decide. It is entirely your discretion to call 
anyone of us, but, normally, those who give 
the Calling Attention notice expect priority. 
And since you are going partywise—you are 
not asking everyone from the Jana Sangh but 
only Mr. Chitta Basu. Mr. Kulkarni and Mr. 
Goray. Let them ask questions, if they want. 
We should accommodate by not insisting on 
our right. It is a simple compromise formula 
that I am giving you. 

SHRI BABUBHAI M. CHINAI: Sir, if you 
are going to continue this Calling Attention, 
since it is suggested that only those who are on 
the list should be called and not those who are 
not on the list but those who have already 
intimated to you that they will ask 
clarifications will be barred. I do not think it is 
your intention that any Member who wants to 
take part in the discussion or ask any 
clarification should be barred. Even though the 
names are given for a Calling Attention, you 
call partywise. A party may I be having five 
members and another party may 
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be having only one or two. In spite of that you 
do not call all at a time. Therefore, you have 
to think in terms of calling partywise, if you 
are going to call. But you cannot debar us 
from asking any clarifications.. If you want lo 
go by your decision and continue it, I have no 
objection; we will have a discussion after-
wards. But, we must have some clarifications 
as we have already intimated our names to 
you. 

MR.DEPUTY CHAIRMAN: How can 
you participate both in the Calling Attention 
and the discussion ? 

SHRI BABUBHA1 M. CHINAI: We are 
not yielding; we say it is all right. 

MR. DEPUTY CHAIRMAN: It is a via 
media only. 

SHRI OM MEHTA: I will request the 
Deputy Chairman to proceed with the Call 
Attention. This Call Attention should be pro-
ceeded with. 

SHRI MONORANJAN ROY (West 
Bengal) ; On a point of order, Sir. I want to 
know whether you are giving us an assurance 
that there will be fullfledged discussion on 
the situation, vis-a-vis the price rise or not 
and whether... 

MR. DEPUTY CHAIRMAN: I think the 
hon. Finance Minister has already stated 
about that. 

THE LEADER OF THE OPPOSITION 
(SHRI M. S. GURUPADASWAMY) : May I 
make a submission ? 

MR. DEPUTY CHAIRMAN: All right. 
Let us listen to the Leader of the Opposition. 

SHRI M. S, GURUPADASWAMY: I 
think there should not be any quarrel on this 
Issue. I do not find any difference between 
the approaches of both sides because both of 
them are interested to discuss this very impor-
tant question. The only point is whether they 
should have two discussions at two different 
times or one discussion at one time and 1 
think the Government is also equally anxious 
to take this House into confidence because it 
is an issue which is concerning all of us. 
Therefore, Sir, I suggest to the Chair that in 
case these friends are very anxious to put 
some questions, 

they may be included in the list of speakers. 
You can allow a general discussion. May be, 
the Government itself may come up with a 
motion and such of those friends who are 
there in the list must be given a chance to 
speak in the debate. Therefore, If you want to 
avoid duplication and save the time, I think 
one debate will do and these friends should be 
accommodated and the point made by my 
hou. friend there that it should refer to certain 
particular commodities will also be covered in 
the debate because we are dealing with the 
price-rise-.» 

SHRI N. G. GORAY: This question of 
particular commodities for which the prices 
have risen should be mentioned; otherwise 
there is no use at all. 

SHRI M. S. GURUPADASWAMY: That 
is true. Therefore, your ruling is correct and I 
think we should accept your decision. 

SHRI BHUPESH GUPTA: What is the 
ruling ? I do not accept this position. Having 
gone into the Calling Attention, having admit-
ted the names of some of the people to ask a 
question, and then in the middle, of it when 
they insist on their rights, I think it is a viola-
tion of the rules. You can give the ruling. I am 
not for violation of the ruling. 

SHRI BABUBHAI M. CHINAI: Sir, Mr. 
Bhupesh Gupta has said nearly four times on 
the same subject. On the same subject, he gets 
up at any time and he speaks. He has got the 
monopoly in this House. We observe rules 
and regulations, we respect the Chair, we have 
not been given proper opportunities many 
times, yet we do not make a grouse, But you 
should exercise some restraint on Mr. 
Bhupesh Gupta. On this very subject he has 
spoken 4 times and he has yet to speak for 
four times. 

SHRI BHUPESH  GUPTA:   I have got to 
speak for ten times more. 

SHRI BABUBHAI M CHINAI: Sir, I am 
on a point of order. 

SHRI BHUPESH GUPTA:   Yes, you can 
do whatever you like. 

SHRI BABUBHAI M. CHINAI: Mr. 
Bhupesh Gupta, I have not got your permis-
sion. It is the Chair to whom I am addres-
sing... 

Interruptions) 
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MR. DEPUTY CHAIRMAN: Mr. 
Bhupesh Gupta, order please. 

SHRI BABUBHAI M. CHINAI : My 
point of order is this that let Mr. Bhupesh 
Gupta be requested that he should not 
disturb the House by getting up everytime 
when somebody has spoken. 

SHRI CHITTA BASU: If you give a rul-
ing, it is pointing against us. Bui we have 
given our point of view that in the co.urse of | 
the discussions, particularly Mr. Advani 
raised a very important question with regard 
to revision of the D.A. for the Central 
Government j employees and other important 
issues which are very relevant to this issue 
and the Minister was in the midst of replying 
to it and now... 

MR. DEPUTY CHAIRMAN : Mr. Chitta 
Basu, please sit down. I have understood 
you. Please sit down. When we decided that 
we should postpone consideration of this 
Calling Attention and we should have a short 
duration discussion... 

SHRI SUNDAR SINGH BHANDARI : 
We wanted discussion. 

MR. DEPUTY CHAIRMAN : All right ; 
I was under the impression that the whole 
House wanted that way and that there was 
unanimity about it because the Government 
also accepted the proposal and there was 
acceptance from the Opposition benches 
also. Afterwards perhaps there was... 

SHRI A. G. KULKARNI ; We did not 
change our mind at all. 

MR. DEPUTY CHAIRMAN : Whatever 
it is, many Members said that they have got 
the right because they had given notice of the 
Calling Attention and that they would like to 
exercise their right of asking for clari-
fications. If the Members who have given 
notice insist that they should be allowed to 
exercise their right I think it is not proper that 
they should be debarred from exercising their 
right. As I said I was under the impression 
that it was the unanimous view of the House 
that we should not proceed with the Calling 
Attention but we should only have a 
discussion  on this important matter.    If the 

Members who have given notice of the Calling 
Attention insist that they should be allowed to 
ask tor clarifications I think at least those 
persons who have given notice should be 
allowed. 

SHRI BABUBHAI M. CHINAI : Why not 
others also? Others also should be allowed. 

MR. DEPUTY CHAIRMAN : That we 
will see afterwards. Now, Mr. Chitta Basu. 

SHRI LAL K. ADVANI: Sir. the Minister 
has not replied. 

DR. BHAI MA HA VIR : How can you 
call another Membei when the reply has not 
been given ?  He has o reply to Mr. Advani. 

 
Sir, there were two other points. Shri 

Advani raised the question of overdraft. The 
House is start that the Finance Minister had 
convened a meeting of the Chief Ministers and 
the Governors and there a discussion was held 
about fiscal regulations and fiscal discipline 
and it is known that the Chief Ministers agreed 
to bring about more fiscal discipline 
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and also to have extra resource mobilisation. 
Sir, this is a matter in which the States have 
got to be persuaded and a consensus has got to 
be reached. Their difficulties and their 
problems have got to be understood and as a 
result of this discussion certain decisions have 
been taken to bring about more fiscal disci-
pline and raise more resources. As far as 
administrative expenditure is concerned it is 
also known that the Government of India has 
taken a series of steps to reduce non-Plan 
expenditure. There is a five per cent cut in 
non-Plan expenditure and steps have also been 
initiated to curtail other non-essential and non-
productive expenditure. 

Sir, he has made some reference to the 
word'satisfaction', I would like to mention that 
in the statement the word 'satisfaction' is with 
reference to the stock of 7.5 million tonnes of 
foodgrains that we have in our possession. As 
I have indicated in the beginning this is a 
problem which is causing concern to the 
Government and the Government shares the 
concern of the House. The solution to the 
problem lies in long-term and short-term 
measures and certainly measures have been 
initiated by the Government. 

 
SHRI LAL K. ADVANI : Sir, he is 

making a wrong statement. He just now said 
that the use of the word 'satisfaction' was only 
in respect of the buffer stocks but here is what 
is said : 

"It is a matter of some satisfaction that the 
price increase in food articles over the year 
has been moderate." 

 

SHRI BABUBHAI M. CHINAI : Within 
twenty-four hours the tables hav; been 
turned. 

SHRI  LAL   K.  ADVANI   :    Dearness 
\ allowance. 

SHRI K. R. GANESH :   Certain immediate 
measures have been initiated with a view to 
stepping up the production of oilseeds, raw 
cotton   and    pulses  and    certain   research 
activities have been intensified.   There has 
been a higher allocation for the import of some   
of    these     items.     A   number   of 
commodities are  subject to price and distri-
bution control.   Certain other   commodities 
have  also been  included  in   that.      About 
cotton textiles, I  have already indicated in the 
statement that the mills have been asked to 
stamp the consumer price on every metre 
length.   Steps have been taken to stop specu-
lative trading.   Future trading in Gur  has been 
banned with a view to ensuring adequate 
supplies of cane to sugar   mills.    Forward 
trading in edible oils and oilseeds has been 
suspended    and    the     Forward   Contracts 
(Regulation) Act has been amended to remove 
certain  lacunae,  whos0   existence  made  it 
possible to carry on forward trading, though it 
had been banned or suspended.   To keep the 
Inflationary pressures under control,  a fairly  
restrictive credit policy has been initiated   and  
other fiscal measures have been initiated.    
Steps  have  been   taken  to raise additional  
resources so that the inflationary pressures 
could be lessened. 

SHRI LAL K. ADVANI : Dearness 
allowance. I have asked abont D. A. The 
index number has risen over 228. The 
promise was that if it rose above 228, there 
would be a revision.   What is the position 
now 7 

SHRI K. R. GANESH ; In reply to a 
question only yesterday we have indicated 
that the all-India consumer price index has 
reached 228 and according to the decision of 
the Pay Commission the matter is now under 
the consideration of the Pay Commission. 

SHRI CHITTABASU : Let me ask that 
question first, He has said that already the all-
India working class consumer price index has 
reached 228.6 as late as September last and 
naturally according to the recommend- 
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[ Shri Chitta Basu ] ations of the Third Pay 
Commission, the DA for the Central 
Government employees has to be revised 
forthwith automatically. Why does the 
Government or the Minister take shelter and 
say that the matter is under consideration ? It 
is not an option for their consideration. The 
Government is not left with any option. The 
Government is bound, in terms of the 
recommendations of the Third Pay 
Commission, to give effect to the revised D A 
automatically with effect from September, as 
has been admitted by the Government. Will 
the Government now assure us that this 
particular decision will be given effect to with 
retrospective effect from September last ? My 
other question is this. It has been sought by 
the hon. Minister to give an impression that 
the price increase is of recent origin, but the 
facts which are in my possession suggest... 

SHRI K. R. GANESH: I did not say that. 

SHRI CHITTA BASU : All right you 
have not said it, but it is a perennial increase. 
He is now satisfied that it is of a perennial 
nature. 

1 p. M. 
My figures suggest that there has been con-

sistently a steep rise in prices of essential 
commodities during the last decade. If you like 
to learn, I can give very elaborate figures, but I 
am not going to do it. But please note that there 
is a basic fault in the economic policy of the 
Government; the price rise is there because the 
Government is following a promonopolistic 
and pro-capitalistic policy, and that has led to 
this steep increase in prices. That calls for an 
immediate reversal of the economic and fiscal 
policy of the Government. Having regard to 
this necessity or urgency of reversing the entire 
economic and fiscal policy of the Government, 
would the Government consider the feasibility 
of directing the Reserve Bank to have a 
thorough examination of the utilisation of the 
enlarged bank credit ? May I know whether the 
Government of India would also consider it 
feasible to direct the Reserve Bank to recast 
the credit control policies so as to reduce to the 
minimum the utilisation of the credit lor non-
productive and anti-social purposes, whether 
the Government would also consider the 
proposal to set   up a   price control 
machinery,J some- J 

I thing like a price control board, in order to i 
look into the matter in all its aspects and ; 
make from time to time necessary recommenda-
tions to meet the situation ? Would the hon. 
Minister assure the House that the Government 
would take immediate steps for the distribution 
of all the essential commodities beginning 
from food^rains tp other commodities of life, 
through Public distribution channels, and direct 
the State Governments to take effective steps 
to curb the anti-social forces, particularly the 
black-marketeers and hoarders, so that there 
can be created a condition by which an 
effective control over the prices can be had ? 
And in this connection, may I know from him 
what the Government contemplates in the 
matter of developing consumer resistance as 
was sought by the hon. Finance Minister some 
time ago ? Does he mean to say that the people 
should gherao and that the Government also 
would take part in this consumer resistance 
movement, and, if not why not ? 

SHRI K. R. GANESH : Sir, this is a dis-
cussion on price increase and the h n. Member 
will appreciate, and he wants me to commit 
myself on the question of dearness allowance 
to the Central Government employees. I have 
already indicated in my reply that the all-India 
consumer price index has reached 28, and as 
per the interim report of the Pay Commission, 
the matter is now under the consideration ... 

SHRI CHITTA BASU : Why ? You are 
left with no option. 

SHRI K.R. GANESH : I do not agree 
that there is no option. The stand of the 
Government is, it is easier for you .........  

SHRI CHITTA BASU : Have you under-
stood my point ? 

SHRI K. R. GANESH ; The Government 
does not agree with Shri Chitta Basu that 
automatic rise should be there. According to 
the interim report of the Pay Commission, the 
pay Commission will consider this rise and 
take appropriate decision and make its 
recommendation to the Government, That is 
what I am saying. 

SHRI CHITTA BASU : I do not agree 
with you. 
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SHRI K. R. GANESH: That is all right. 
The hon. Member has indicated about the 
Government's economic policies being 
responsible for the various economic 
maladies. That is his viewpoint which also 
obviously he will not expect me to agree with. 
So far as bank credit is concerned, I agree 
with him that there has to be selective squeeze 
and the Government is already indicating in 
the various meetings of the Finance Minister 
with the custodians this point that for non-
productive and speculative purposes there has 
to be credit squeeze. 

As recently as two days back the Finance 
Minister met the Reserve Bank of India people 
and a decision has been taken that in this 
season itself the collective credit plan will be 
applied more vigorously. I quite agree that 
one of the means of putting check on prices is 
to see that the speculators and hoarders do not 
run riot with the lives of the people and that 
credit is not easily available to them. This is 
the policy which the Government has already 
initiated. 

He has indicated about the price control 
machinery and immediate steps contemplated 
to be taken in regard to foodgrains and the 
enlarging of the public distribution system. 
Sir, these are some of the matters that are part 
of the general thinking of the Government. So 
they are out to see that some effective steps 
are taken. 

As far as consumer resistance is 
concerned, yesterday in the other House the 
Finance Minister indicated that what he has in 
mind is the creation of a climate because it is 
not only on these commodities on which 
levies are introduced but even on other 
commodities also there is price increase. 
There is an element of hoarding and 
profiteering and black-marketing in this 
country. Apart from whatever regulatory 
measures which the Government is 
contemplating, which the Government has to 
contemplate, certain conditions have got to be 
created in the country in which a psycholo-
gical climate against hoarding and 
profiteering is created. It is in this context that 
the Finance Minister had referred to consumer 
price index. 

SHRI A. G. KTJLKARNI: May I know, 
Sir, from the Government that—do I not want 
to repeat the points already mentioned by the | 

other hon'ble Members—The basic point in all 
this price increase is the emphasis put on the 
economy and the growth of production in this 
country. Though the Government desires to go 
into the consumption items, to go into the 
luxury itmes with reference to investment in 
the three Plans . . (Interruption by Shri Raj-
naraiii). Should T wait for Mr. Rajnarain to go 
? Please go then because this subject is not for 
you. 

The point is that the investment in the three 
Plans, particularly the last one. is going into 
luxury items and in the production of air-
conditioners, scooters, some face powders and 
powders or some such itmes; the Government 
is very serious in these matters because they 
are putting wrong emphasis on investment in 
this country. 1 siiould like to have an assu-
rance from the Government that the policy of 
investment will be re-assessed and investment 
on consumption-oriented items would be stop-
ped and would be put into items of daily 
necessity. The banks should give priority to 
these items. 

In this connection the Government concep-
tion that the economy going into the capitalist 
hands would lay the foundation of a socialist 
state is a wrong emphasis and a wrong expec-
tation. A capitalist system is not going to yield 
socialistic results. For that purpose the 
Government have to be very careful parti-
cularly in investment through the Reserve 
Bank. 

You said something about the public dis-
tribution system this system or that system. I 
may submit that therc is no co-ordination in the 
entire policy of the Government. On the one 
hand you say that there is the controlled cloth 
scheme and on the other hand you have 
initiated a premium of Rs. 900 per bale on the 
imported cotton which is used for producing 
coarse cloth, American cotton. There also 
black money is generated, and black money 
further generated black money and your entire 
policy gets washed away because it does not 
yield results. 

The last point is all said and done, the rise 
in the prices of oil, cloth and other daily 
necessities is having a crushing effect on the 
middle class and poor families and because of 
the emergency, the people are putting up with 
it.   But  let  me  warn the Government  that 
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there may be a revolution if the prices do not 
come down and the Government docs not keep 
to the programmes explained in our 
memorandum when we faced the elections in 
1971. That is why I said that our investments 
should be in the matter cf the daily necessities 
of life. People should get relief from the price 
rise by control of daily necessities like cloth, oil 
and other articles. The people are not happy 
with the present situation in spite of the green 
revolution. So, I again humbly suggest to the 
Government that they must give more attention 
to the serious situation created by the price rise 
and see that the prices come down, by any 
means whatsoever. 

SHRI K. R. GANESH: The hon. Member 
Mr. Kulkarni, Will appreciate that it will not be 
possible for me now to go into the wrong 
emphasis in the economy as he has indicated. 
When the fulfledged discussion takes place on 
the subject, he will have an opportunity to put 
across his views. It is no possible for me to deal 
with them now in the form of an answer to a 
query. I agree with him that the price situation 
has got to be watched and unless we are in a 
position to make an impact on the price 
situation, much in this country, political stability 
and various other things, will be jeopardised. 

I also agree with him that a capitalist hen 
will not lay a socialist egg. It is a truism about 
which there can be no two opinions. Sir, the 
only point I wish to make as far as the general 
facts about the prices are concerned is that the 
general index of wholesale prices had remained 
fairly steady from June 1970 to May 1971. From 
June 1971 it began to increase and the upward 
trend continued up to September 1971. 
Thereafter, a downward trend has started and the 
index has fallen by 1.3 per cent in the last eight 
weeks. Sir, This is a phenomenon which has not 
been observed during the last few years. We can 
only hope that this phenomenon will continue 
and there will be some stabilisation of prices. 
Otherwise, I agree witn the hon. Member that 
the Government will have to come forward with 
regulatory and other short-term and long-term 
measures. 

SHRI A. G. KULKARNI: Sir, I asked about 
co-ordination.   I mentioned  about the 

controlled cloth scheme. And in the recant 
announcement by Mr. Khadilkar about bonus, 
the public sector units are not getting any 
bonus. So. there is no co-ordination. I also 
mentioned about the premium on cotton. What 
is the co-ordination there? 

MR. DEPUTY CHAIRMAN : Let us 
proceed to the next item. 

SHRI GODEY MURAHARI: We will have 
a discussion on this. 

MR. DEPUTY CHAIRMAN : Papers to be 
laid on the Table 

PAPERS LAID ON THE TABLE 

ANNUAL ACCOUNTS (1969-70) OF MAJOR PORTS 
AND AUDIT REPORTS THEREON 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT/ 

(SHRI

OM MEHTA) :  Sir, I lay on the Table: - 

(a) A copy each of the following papers (in 
English and Hindi) under sub-section (2) of 
section l O ^ o f t h e  Major Port Trusts Act, 
1963:— 

(i) Annual Accounts of the Kandla Port 
Trust for the year 1969-70 and the Audit 
Report thereon. 

(ii) Annual Accounts of the Paradip Port 
Trust for the year 1969-70 and the Audit 
Report thereon. 

(iii) Annual Accounts of the Cochin Port 
Trust for the year 1969-70 and the Audit 
Report thereon. 

(iv) Annual Accounts of the Mor-mugao 
Port Trust for the year 1969-70 and the 
Audit Report thereon. 

(v) Annual Accounts of the Visakha-
patnam Port Trust for the year 1969-70 and 
the Audit Report thereon. 

[Placed in library. See No. LT—932/71 
for(i)to(v)] 


